
L#t" Lira- Aji11.1\1 J. s Triktf.i.v 	 #1.1.E.,Hi.(bA„ 

Allahabad : ..ated this 31st day of March, 1999 

Original application N 0.9 77 of 1995 

e  ••41-- 	 shnan 	ivi.  

Jaldhari i∎arn, 
"/° ri.i\10. 116/360, 
i ray la, .-iaWatpUr,  , Lion, Kanpur }agar, 
ticket N 0.335, 	Laghu, shastra Pirmani, 
Kanpur Nagar. 

(Sir Uls\I Mi shra 6ri Vi■ Srivastava, advoca tes) 

	Applicant 

versus 

1. Union of Inuia through 
its secretary, ivtinistry of L.efence, 
New 4-el hi 

2. ohairman, orcin nce Factory, 
L,alc utta, u.est bengal , 

3. iaghu hastra Nirmani, Kanpur Nagar, 
fhrQugh its ueneral manager. 

(Sri Ashoi iviohiley, Aavocate) 

aespOndents 

U it 	t; 	(Ural )  

  

• - 

 

  

Hear a ieariled counsel for the - arties. This 

application has been filed by the applicant with a 

prayer f or al terati on of the recardea aate of birth 

in the record of the r espondent. the aPplicantf  s case 

is that at the time of his appointment he submitted 

his Hi gh cho,,D1 and Junior high chocls oertifioates 

wherein his aate of birth-  has been rec arced 10-5-1943. 

For the first time he came to know in 199 2 that his 

aate oi birth  has been recorded as 31-1-1941. iii s pray er 

is for the alteration of his date of birth as per the 

High School Uer tificate,44txxi photocopy of which has 



been annexed by him as 	nexure-3 to the L. Both the 
counsel agree that this LJA can be disposed of by .8 

direction to the respondent no.2 to dispose of the 

repreentation which would be submitted by the applicant 

within four weeks from today. If soon a representation 

is received by the respondent no. 2, respondent no,2 is directed 

to dispose of the same by a detailed order in accordance 
two 

with the law within[. months thereafter, 

2. 	lhj s L) 1 s 	sp° sett of wi th the ab ove 

There shall be no order as tc costs. 

it/ember te1/4) 

directions, 


